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(d) if so, the details thereof and if not, the reasons therefor; and

(e) whether Government is making registration of all drones and register all

drone operations, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI

HARDEEP SINGH PURI): (a) and (b) As per the information received on Digital Sky

Portal during 14.01.2020 to 31.01.2020, the category wise number of civil drones enlisted

are as under:–

Category  Number

Nano 1832

Micro 13735

Small 2808

Medium 140

Large 1038

TOTAL 19553

(c) to (e) Rule 15A of the Aircraft Rules, 1937 provides that no remotely piloted

aircraft of all upweight more than 250 grams shall be flown unless such aircraft has been

allotted a Unique Identification Number (UIN) by the Director General of Civil Aviation.

Further, as per the Civil Aviation Requirements (CAR) Section 3, Air Transport, Series

X, Part I issued by the Directorate General of Civil Aviation (DGCA), all drones, except

those exempted under the said Rule and CAR, shall require UIN.

Guidelines on 'No-Fly List' of passengers

1450. SHRI MAJEED MEMON: Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether Director General of Civil Aviation (DGCA) has asked various airlines

to act against unruly behavior of passengers;

(b) if so, the details of incidents that took place during the last one year and

action taken against passengers under the 'No-Fly List' of unruly passengers;

(c) whether DGCA would re-iterate their guidelines on 'No-Fly List' of passengers

whose conduct during a flight is highly unruly; and
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(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION (SHRI

HARDEEP SINGH PURI): (a) To handle the unlawful/disruptive behavior by passengers

on-board the aircraft, the Directorate General of Civil Aviation (DGCA) has issued the

Civil Aviation Requirements (CAR) Section 3 - Air Transport, Series M, Part VI titled

'Handling of unruly passengers'. The provisions contained in this CAR are applicable

to all Indian operators engaged in scheduled and non scheduled air transport services,

both domestic and international, for carriage of passengers and on all airports operating

within Indian territory and all passengers during the period of air travel in/or over India.

Under the provision of Para 4.10 of the said CAR, airlines shall categorize cases of

unruly behaviour onboard aircraft into following categones:–

- Level 1: Unruly behaviour (physical gestures, verbal harassment, unruly

inebriation etc.)

- Level 2: Physically abusive behaviour (pushing, kicking, hitting, grabbing or

inappropriate touching or sexual harassment etc.)

- Level 3: Life-threatening behaviour (damage to aircraft operating systems,

physical violence such as choking, eye gouging, murderous assault, attempted

or actual breach of the flight crew compartment etc.)

Whenever an airline receives a complaint of an unruly behaviour from the pilot-

in-command, the incident may be referred by the airlines to an Internal Committee". The

"Internal Committee" shall decide the matter within a period of 30 days along with

category level of the unruly passenger as indicated above. The airlines maintain a

database of all unruly passengers (after decision by the Internal Committee) and inform

the same to DGCA/other airlines. This forms a No-Fly List which is maintained by

DGCA.

(b) In the preceding one year, only one such incident has been reported to

DGCA by M/s Indigo. M/s Indigo has informed that their Internal Committee has put

one passenger in the 'No-Fly list' for Level-I unruly behavior for a period 01 three (03)

months from taking any M/s Indigo flights to/from within or out or India from 28.01.2020.

(c) to (d) No such proposal has been initiated by DGCA. The instant CAR was

revised on 08.09.2017 and is effective as on date.


